
[To be published in the Gazette ot India, Extraordinary, Part ll, Section 3, Sub-section (i)l

GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION

l(
t'lew oelhi, the.l-J.:........ lune, 2015

G.S.R................. (E).- In exercise ofthe powers conferred by sub-sections (1) and (2)ofsectaon469 and

section 148 ofthe Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following

rules further to amend the Companies {cost records and audit) Rules, 2014, namely:-

(1)These rules may be called the Companies (cost records and audit) (Amendment) Rules, 2015.

(2)TheV shallcome into force from the date oftheir publication in the officia I G azette.

In the Companies (cost records and audit) Rules, 2014, an the Annexure, for Forms CRA 2 and CRA-

4, the following forms shall respectively be substituted, namely:

1.

*FORM - CRA-2
(Pursuant to sub-rule (2) of rule
and sub-rule (34) of rule 6)

Form language o tnglhh oHindi

Notei Refer the instruction kit tor filing the form. All fi€lds marked in I are to be mandatorilv tilled.
tN CASE OF REVISED CRA.2, ALL THE DETAILS MUST AE FILLED AFRESH.

1. (a) corporate identity number (CIN) orroreqn company
registrat on number (FCRN) of the company

(b) Global locahon number (GLN) of company

Form of intimation ol
appointment of cost auditor
by the company to Central
Government

(a) Name of the company

(b) Address or the
.egistered office or of
the prinopal place or
bls ness n Ind a of the

(c) e marl lD of the company



(d) ,phone (with srD cod") [--___l [--------------_l
(e ) 'Nature of intimation of appointment of cost a ud itor(s)

{f) (i) '5RN of CRA 2/23C filed earlier for appointment of cost audtto(s) for the current Financial year f----l
(ii) 'Number of such auditor(s)whose ptace of office is uacated f-__l
(iii) Particulars ofthe auditor(s) whose place ofoflice is vacated

(i) 'Firm registration number(FRN) of the Cost auditor/Cost Audito/s firmlltp
(ii) {Name of the Cost Auditor/Cost Auditor's firmlllp

(iii) rDate of casualvacancy l--------_.l
(ivj *Reason of casual vacancy

3. l Product(s)/ Service{s) to which Cost Audit rerares

(a) Number of Industries/Sectors/Producglqices (CETA Heading tevet, wherever appticable as per rules)
covered under regulated sectors I I

Deta ils of such ind ustries/sectors/prod ucts^ervice5

Ind ustries/sectors/products/services CETA heading (wherever
Applicable)

No. of tariff items/ Products/
seryices

(b) Number of Industries/Sectors/Products/Services (CETA Heading Level, wherever applicable as per rules)
covered under non,regulated sectors I
Details ot such industries/sectors/prcducts^ervices

Industries/sectors/products/services CETA heading
(whereverApplicable)

No. of tariff items/Products/
services

4. 'Oetails of all the cost auditor{s) appointed

*Number ofcost audito(t l-----___]
l. (a)'Category ofthe auditor O Individual O Partnership lirm O Limited tiability partnership (Ltp)

(b) (i) *Membership number of the Cost Auditor/ member representing the Cost Audito/s Firm/tlpf-----l
(ii) +Name of the Cost Auditor/ member representing the Cost Auditor's Firm/LLp

(iii) =Firm Registration Number(FRN) of the Cost Auditorrcost Audito/s firml[p f-----l



(iv) rName of the Cost Auditor's firm/tLP

{c) (i)Address

(ii) 'City

(iii)'State

{iv}"Country

(v) -Pin Code

'Line I

tine ll

(vi) 'e 'maillD of thefirm ormember

(d) 'Date of the board meeting in which cost auditor was appointed (DD/MM/YYYY}

(e) *Type of appointment

O Original O Appointment due to casual vacancy O Appointment for new products/seNices/location
(f) 'Scope ofaudit ofthe cost auditor/firm/LlP

5. 'Financialvear to be covered under the cost audit

From (oD/MM/YYYY) To (DD/MM/YYYY)

5. (a) 'ls there any change in cost audito(s) appointed, from the previous financialyear O Yes O No O Not

applicable

(b)-Mention the Firm Registration number{s) and name of the previous cost audito(s) which has not been

reappoanted.

(d) rwhether the previous cost auditor(s) has/have been informed about the change O Yes O No

'Reasons for chan8e



Attachments

(1) 'Copy of Eoard resolution of the company

(2) Optional attachment, if any.

lam authorized

"To be digit lly signed by DSC 80X

'Designation

Remove Attachment

Declaration
Directors ofthe Company vide resolution number'

dated, to sign this form and declare that allthe requirements of Companies Act, 2013
and the ruies madethereunder in respect ofthe subject matterofthisform and matters incidentalthereto have
been complied with. larso declare that all the information given herein above is true, correct ano comolete
including the attachments to this form and nothing material has been suppressed.

'Orrector identifrcation number of the director; or pAN of the
r.4anager or CEO or CFO or authorized representauve;
or Mernbership number of the Company Secretary

List of attachments

is drawn to provisions ot sections 444 and 449 ofthe
false statement / certificate and Dunishment for fatse

Companies Act. 2013 which Drovide for
evidence respectivelV.

Modito Check Fo.m Presaautiny Submit

This e-torm has been taken on file maintained by the central Government through electronic mode and on the
basis of statement ofcorrectness given by the companV.



FORM - CRA.4 Form for filing Cost Audit
Report with the Central
Government(Pursuaht to sub-rule (6) of rute 6)

Form language o Engtish oHindi
ot€: Rof€r th. Instructlon ktt for nthg th€ form. A fi€tds ma.k d in r ar6 to b€ man.tatority flI6d,

r. (a) 'Corporate identity numb€r (CIN) or
r€gEtration number (FCRN) of the company

(b) Global location number (GLN) ofcompany

Pre-fill

2. (a) Name of the company

(b) Address of the registe.ed
office o. of the principalptace
of busin€ss in India of the

(c) €-mail lD of the company

(d) SRN of 23cl cRA-2 fited ror appointment of Cost Audito(s)

3. {a)' Financial year for which costauditorwas initially appointed

Pre-ffll

(DD/MMAYYY) To (DD/M M/YYYY)

(b) 'whether any change in Financialyear Yes O
(c) 'Changed FinancialYear forwhich report is being fited From DD/MM/YYYY DD/MM/YYYY
(d) tDateofSoard ofDirectors meeting in which Annexure to the cost audit reportwas approved

DD/MM/YYYY
4. (a) 'Slate number of Industries/ Seclors/ Producl(s)/ Service(s) (CETA heading level, wherever appticabte as per Rutes) br whi€tr

the Cost Audat Report is being submifled

(a) Regulaled

(ii) Non-Regulaled

flE
(b) Details of such lndustries/ Sectors/ product(s/ servace(s) of the company

(i) Details of such industrievsectors/products/services under regulated sectors



(ia) Details of such industriegseclors/productvservjces under non_regulated sectors I
Industrievsectorvproductsi/services CETA heading (wherever

Applicable)
No. of tariff itemvproducw services

fJ:i;:5'n*fl"1#H":1iYdi1:oJ;s/,iProduct(s)/ service(s) (cErA headins rever' whercvef appricabre as pe,

0) Regulated

(ir) Non-Regutated

(b) t) Dela s of such Induslne?SEdorv producl(s)/ service(s) of lhe company under regutated s€,cror

Detaits of such Industries/ secro^@

6 Details otthe cost audito(s) appointed

'Number ofcost audito(s) a ppointed E
(a) lCategoryofthe auditor O Individuat O partnersht

(b) (i)rMembershipnumberof thecostauditorormemb

p firm O Limited tiabitity partnership {LLp)

{iil:ryllle ofthe Cost Auditor/ member representi
er representins the cost auaitors rirmlrrc fl]
the Cost Audjtor's Firm/Ltp 

-

liji) 'Fnm regjstration nunber(FRN)ofthe Cost Audito./Cost Audito/s firm/Ltp
(rv)'Name oftheCost Auditor,s firm/U p

(c)(i)Address

(ii)'City

(iii).state

(iv)Country

(v) 'Pin Code

CETA heading (wherever No. of tariff itemVproductV

Industries/sectors/productslservices CETA heading (wheJever No. of tariff items/producty

Industrresrsectors/proitriGEEiEG CETA heading (wheJever No. of tariff itemyFroaL,itJ



(vi) 'e-lnail l0 ofthe firm or member

(d) 'Date of the board meeting in which cost auditor was appointed

(e) 'Type of appointment o Original o Appointment due

( D D/r!lMA/YYY)

to casual vacancy o Appointment for new

(DD/MMftYYY)

products/services/locations

(0 Scope of audrt of the cost audrtor/firnvll
(g) 'Date of receipt of copy of cost audit report by the company

(a) 'Whether the cost auditor's report has been qualified

lf yes, please state

NoO

o

Remove Attachment

o

(b) 'Whether cost alditor's report has any reservations

lf yes, please slate

(c) 'Whether cost auditois report has any adverse remarks

lf yes, please state

(d) ^Whelher lhe cosl audilols repon conlain any observalions or suggestions

lf yes, cost auditois observalions/ suggestions

Attachments

(1) 'XBRLdocument in respectofthe cost audit report and

Company's information and explanations on every

Q!alification and reservation contained therein

{2) Optional attach menr, ifany.

lil-l
f^r.-.hl

Declaration
To the best of my knowledge and belief, the informalion given in this form and its attachments is conect and complete

List ot attaahments

lhave been authorised bythe Board of oirector's resolution nrmber[ a"t"a IDD/t\4t\4t,/yyy)



to sign and submit the application.

It is confirmed that the attached XBRL document(s) are the XBRL converted copy(s) ofthe duly signed cost audit report

as required under Section 148(2) and company's Information and explanations as required under Section 148(6) of the

Companies Act, 2013 and ihe rules made thereunder. lt is fufther confirmed that such document(s) have been prepared

using XBRL taxonomy as notified by the Ministry of Corporate Affairs for this purpose.

'To be digitally signed by

Director or lvlanager or CEO or CFO or Secretary of the company

(in case of Indian company) or authorlsed representative

( n case of Foreign company)

'Designatron

'Drrector identification n!mber of the Drrector; or PAN of the l'lanager
or CEO or CFO or authorized representativei or membership number

of the Company Secretary

Note: Attention is drawn to Drovisions of sections 448 and 449 otthe Companies Act, 2013 which provide for
punishment for false statement / certltlcat€ and punishment for fals€ evldence r€spectively.

Modifv Check Form Prescn tany

This e-form has been taken on file maintained by the Central Government throuSh electronic mode and

on the basis of statement of correctne$ given by the company",

Submit

lF.No. 1/4ol2013-cL-vl

IL
AMARDEEP SING

Note. The principal rules were published in the

section (i), vlde number G.S.R.425 (E), dated the

dated the 31" December, 2014.

Joint Secretary to the Government of lndia

Gazette of India, Extraordinarv, Part ll, Section 3, Sub-

3o'h lune, 2014 and amended vide number G.s.R. 01(E),


